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THE WATER (PREVENTION AND
CONTROL OF POLLUTION) CESS
BILL, 1977

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): Sir, I beg to move:

“That the Bill to provide for the
levy and collection of a cess on
water consumed by persons carry-
ing on certain industries and by
local authorities, with a view to
augment the resources of the Cen-
tral Board and the State Board for
the prevention and control of water
pollution constitutedq under the
Water (Prevention ang Control of
Pollution) Act 1974, as passed by
the Lok Sabha, be taken into consi-
deration.”

Sir, Parliameni{ enacted the Water
(Prevention and Control of Pollu-
tion) Act in 1974, under article 252
of the Constitution, to control pollu-
tion of rivers and streams. Under
the abaove Act a Central Board and
some State Boards were formed with
a view to ensuring that the domestic
and industrial eflluents were not al-
lowed to be dischargeg in the water
courses without proper treatment.
As per the provisions of the Act, the
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Central Government and the State
Governments have to provide funds
to the Central and State Boards for
implementing the provisions of the
Act. However, due to pressures on
the resources, the activities of con-
trolling water pollution cou®e Yot be
carried out effectively. Hence the
need to present this legislation to
provide adequate funds to perform the
function. This Bill proposes to levy
cesgs on local authorities and some
specified industries; industries which
4o not pollute have been excluded.
The basis for levying the cess has
been the purpose for which water is
consumed by the industry and the lo-
cal authorities because it is not pos-
sible to accurately measure the efflu-
ent discharged. The water used has
been divided into four categories. For
the water which is used for cooling
purposes, a minimum cess of 0.75
paisa per kilo jitre has been proposed,
For the water which is used for do-
mestic purposes, the levy proposed is
one paisa per kilo litre. For the
water ysed for industrial purposes, the
rates of levy vary from 2 paise to
2.50 paise per kilo litre, depending
upon the quality of the effluents. An
incentive for putting up treatment
plants has also been provided for by
suggesting that 70 per cent rebate
should be allowed to those industries
ang local bodies who put up treat-
ment plants to the satisfaction of the
concerned State Boards. For the pre-
sent, this Bill i supposed to be cover-
ing only those States who had accept-
ed the 1974 Act, but we are persuad-
ing the other States to accept and
let that Act of 1974 be allowed to
cover those States so that we are able
to have a sort of coordination activity
and uniformity. Based on the area
and the level of industries as also on
the climatic condition, the States
have been divided into three cate-
gories, large, m~dium and small. We
expect that there will be an expen-
diture of about Rs. 22 lakhs for the
large States like Andhra Pradesh,
Uttar Pradesh and Bihar, Rs. 12.5
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lakhs for the medium States and
Rs. 5 jakhs for the small States. The
figures are for each State. The total
expenditure for g year ig expected to
be around Rs. 3.5 crores. About the
same, to the extent of Rs. 3.40 crores,
is expected to be the revenue receipts,
But, I woulq like to make it clear
that it will not be obligatory for the
Centre to provide any difference pet-
ween the receipts and the expenditure
if the expenditure is more. The Act
of 1974 requires the States to find
their own money, but through this
Cess Bill the very problem which is
attempted to be tackled is that the
States have enough resources to en-
sure that water pollution is controll-
ed.

One thing more. This jg not merely
a Bill which is meant only for the
imposition or levying of cess alone.
It is considered that this sort of levy
will also act as a deterrent for pollu-
tion. The polluters would definitely
like to reduce pollution so that the
cess payable is also reduceq equally.

I am sure that 3]l of us will agree
on the need for taking immediate and
effective steps to control pollution, ang
with these few words I seek your
permission to move that the Bill to
provide for the levy and collection of
a cess on water consumed by persons
carrying on certain industries and by
local authorities, with a view to aug-
ment the resources of the Central
Board and the State Boardg for the
prevention and control of water pollu~
tion constitutedq under the Water
(Prevention and Control of Pollu-
tion) Act, 1974, be taken into consi-
deration and that the Bill be passed.

The question was proposed,

SHRI KHURSHED ALAM KHAN
(Delhi): Sir, I rise to support this
Bill. T would like to congratulate
the hon. Minister for showing the
sense of urgency in bringing this Bill,
but at the same I would also like to
express my disappointment about the
imposition of a cess on water which
will eventually go to the consumers.
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For the first time we are paying a
cess on water. This will open the
flood-gates in the future, and I am
sure that in history, the hon. Minis-
ter's name will go down as one who
umposed a cess on drinking water.
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Sir, it is a fact that the Central
Beard and the State Boards for the
prevention and control of water pol-
lution constituted under the 1974 Act
have been m action and in existence
for such a long time. I would how-
ever hke to know from the hon. Min-
wster whether he has reviewed their
working or made an assessment of
therr working as to what they have
been doing all this time, how many
prosecutions they have launched, how
many prosecutions, particularly of
the factory-owners and mill-owners
were launched, the number of these

prosecutions and what action  was
taken and what punishment was
given,

< Sir, the plea taken by these Boards
for their inaction seems to be paucity
of funds. May be it is true to a cer-
tain extent, but surely they had the
machinery, they had the means and
they had all the apparatus to launch
some prosecutions and do something
in  accordance with the resources
available to them. Sir, it is not the
real fagt that the mnaction is due to
lack of finances. It is really due to
lack of awareness; it is really due to
lack of a sense of urgency. I am
sure the hon Minister will now like
to drive home this point that only a
cess will not help unless these people
are asked to work and do their job
in the proper manner. I would also
Yke to say that it is a pity that these
Boards and such an important thing
should suffer from lack of finances
when the Central Government is
spending crores of rupees on health
services and on health schemes. I
think this is one of the most impor-
tant matters for which the necessary
funds should have been provided by
the Government irrespective of the
fact whether some funds were deduct-
éd from other allocations because this

matter, in our opinion, is more impor-
~
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tant than certain other schemes on

which we have been spending money.

No doubt, Sir, now an attempt is
being made to find additional ways
and means and the estimated revenue
from thig cess, according to the Sche-
dule, is of the order of Rs. 3.40 crores.
But I doubt very much if this amount
will be enough for these Boards to
function in all the States. At the mo-
ment they are in only 15 States and
Union Territories. I do not think it
will be correct on the part of the
Central Government to say that the
State Governmentg must find their
own ways and means, and that the
Central Government will not provide
any assistance. It is very very neces-
sary for the Central Government to
provide the necessgry assistance be-
cause without the assistance of the
Central Government, it will not be
possible for the State Governments
to really achieve the objective for
which this legislation has been
brought or for which the Boards have
been set up.

Sir, the estimated expenditure is
indicated as Rs. 1.4 lakhs. This seems
to be a very conservative estimate, as
shown in the financial statement. I
feel that more provision will have to
be made because this 1s a very small
sum when we take into consideration
the entire country and the number of
Boards that will have to function.

Another thing that I would like to
suggest is that in the Bill there is a
provision that factories which will
install the treatment plants will be
given a rebate of 70 per cent. Well,
it is a nice thing to give a rebate ot
70 per cent, but then let us make a
rule or let us make it a condition that
no licence will be given to any new
factory, particularly to be located on
the river banks, unless they provide
the treatment plants. Even with re-
gard to those factories which are al-
ready existing, there should be a
condition that they must also provide
treatment plants because the factories
can afford them. They can provide
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them easily. I also do not agree with
the hon. Minister when he says that
we cannot make an estimate as to
how much water is discharged by
these factories. If the intake of
water can be measured by meters,
the discharge of water can _also be
measured by meters and such meters
can be installed for this purpose.
Such meterg can be manufaciured
here. There is no difficulty in that.
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Now, one thing more that I would
like to say is that penal provisions
should have been included. But un-
fortunately there are hardly any penal
provisions in this Bill except that a
certain percentage of interest is to be
charged. Apart from the penal inter-
est, there should be strict penal pro-
visions because unless this ig done,
the factory-owners who have beep in
the habit of not honouring any such
rules and regulations, will continue to
dishonour them. Therefore, I would
suggest that stricter penal provisions
should be incorporated. Pollution of
rivers and steams has assumed enor-
mous proportions, and this is mostly
due to industrial waste. In this con-
nection I would particularly draw at-
tention of the honourable Minister to
the refineries which have been put up
by Government. Now a new refinery
is coming up near Mathura and this
refinery is not only going to pollute
the water of the Jamuna but it is also
going to pollute the atmosphere thus
causing damage to our monuments
like the Taj Mahal. So something
has to be done on this account also.

Apart from this there is another
very important problem and that is
of subsoil water pollution. 1 would
request the honourable Minister to
give some attention to this aspect
also. The Punjab Pollution Preven-
tion Board has given some figures
about the extent of pollution in their
survey conducted recently and a brief
report has come out in the Times of
India dated 24th November, 1977 where
it is stated that in Punjab there are a
number of places where hand-pumps
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have been put up and they find that
the water drawn there is polluted and
unfit for human consumption, Now,
what is going to be done about such
places for prevention of pollution of
subsoil water?

Before concluding I would like to
mention the dangers and hazards of
environmental pollution. As I men-
tioned earlier, take, for insiance,
Delhi and Agra. There are noxious
industries. There are a lot of found-
ries in these cities. There are a num-
ber of foundries in Agra City and
these noxious industries and these
foundries are going to cause a lot of
environmental pollution and this en-
vironmental pollution is as dangerous
as water pollution and unless sorue
steps are taken and taken right now,
very effective steps, I do not think we
would be able to get rid of these
hazards. And it is very necessary 10
take immediate remedial measures in
places like Delhi and Agra where
apart from the danger to human life,
monuments likke the Taj Mahal are
going to be badly affected; and onte
the Taj Mahal is destroyed, we will
never be able to rebuild such a mont-
ment. I would, therefore, request the
honourable Minister to keep this as-
pect in view and I would like an as-
surance from him while replying to
the debate that he would give special
consideration to what I  have just
stated. It will be necessary for him
to bring as soon as possible a com-
prehensive Bill for the control of
pollution, pollution of every kind,
environmental’ pollution, atmospheric
pollution, water pollution and pollution
of every other kind.

One thing I must say that the
honourable Minister has indirectly im-
posed a cess on the consumption of
water for us. When the honourable
Minister brings a comprehensive Bill
for prevention of pollution of any
kind, environmental pollution or at-
mospheric pollution, T am sure and [
hope that he ig at least not going to
impose a cess on breathing fresh air;
otherwise, his name will go down in
history in two places; one, he is jm-
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posing a cess on drinking water; and
the other, he will be imposing a cess
on breathing fresh air.

With these few words, Sir, I whole-
heartedly support this Bill and re-
quest the honourable Minister to
bring the other comprehensive Bill as
soon as possible.

DR. M. M. S. SIDDHU {Uttar Pra-
desh): Mr. Deputy Chairman, this
Bill fulfils one thing, and that is, to
raise resources and place them at the
hands of the Central Board for Pre-
vention and Control of Water Pollu-
tion at the Central or at the State
level. But for a moment let us exa-
mine the working of the Central
Board. Its aims and objects are wide
but its working ig such that the hon.
Minister himself is not satisfied. If
we were to see the report, one will
find that more stress throughout the
year was laid on attending meetings
and seminars rather than doing some
effective work. One of the com-
mittees which was instituted, namely,
the Industries Committee, for sug-
gesting effluents standard for various
industries found itself that without
proper rules and terms and reference,
they would not be able to work. So,
they appointed another committee
called the Screening Committee This
committee met twice during 1976.77.
They have furnisheg the termg of
reference for certain industries
like textiles, paper, brewery, tertilizer,
petroleum, pesticides and pharmaceu-
ticals. Unless the standard of effiuent,
after its treatment, is laid no prose-
cution can e launched. They may
be asked to improve the working and
to treat the pollutants and effluents,
In the absence of a standard fixed by
them, it will not be possible to force
the industrieg to take those meusures.
The report is silent on how far they
have been able {0 lay down the stand-
ard of the effluents after their treat-
ment or before their treatment.

The second point is that the Cen-
tral Board also works as the State
Board for the territory of Delhi and
the Union Territories. The report
:3ays that no prosecution was launched
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under the provisions of the Act dur-
ing the year, although 575 industries
located in the Union Territories were
served noticeg for non-compliance of
the provisions of certain sections of
the Act. A reminder to that notice
was sent to 262 industries and a second
reminder wag served on 52 industries.
Further action on serving of notices
has been deferred till the Ceniral
Board has a list of relevant industries
prepared from the inventory survey
of polluting industries. This 1s the
state of affairs of the Board to which
Rs. 3.4 crores will be given. If you
were o go into the recommendations
of the Third Conference of the Chair-
men and Member Secretaries of the
Central and State Boards, the impor-
tant one is on the cess on water. This
has been incorporated in the present
Bill. But some of the vital recom-
mendations which involve amend-
ments to the Act of 1974 have not
been incorporated in the Water
(Prevention and Control of Polluticn)
Bill. It would have been better if
the honourable Minister had brought
forward a comprehensive Bill after
accepting some of the recommenda-
tions of this Conference which, ¢n
the face of it, looked to be reasonable.
As far as the question of pollution of
the river waters is concerned, mass
education is needed. The banks of
the rivers are used as vast latrines
and faecal matter flows into the
rivers To prevent this, there
'must  be public conveniences for
the people and there should be some
provision also in the law to enable
the local bodieg to prosecute those
persons who pollute the rivers.
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Regarding some of the polnts raised
by the honourable Members, T would
like to say one or two things. An
honourable Member said that there is
no penalty clause. I would like to
refer to section 14 which says:

“Whoever, being under an obli-
gation to furnish a return under
this Act, furnishes any return
knowing, or kaving reason to believe
the same to be false shall be punish-
able with imprisonment which may
extend to six months or with fine
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which may extend to one thousand
rupees or with both.”

Therefore, Sir, for the violation of
this clause, there is a penal provision
which has been made. But the more
important thing is to preveny pollution
by those industries which are yet to
come up. No industry should be licens-
ed unless and until it fulfils the re-
quirement of keeping the effluent
within the reasonable limit for
being discharged into the river.
Water pollution does not come
only from the factories. It does
not come from the factories alone. It
alsp comes from the domestic waste.
Detergents are being used in every
household these days and the deter-
gents are poisonous. Sometimes it has
been found that the oxygen dissolved
in the water, which is called the BOD
content, is very low wherever the
discharge from the sewers goes info
the river and fish do not survive there.
Therefore, it is necessary to see that
such type of discharge does not flow
into the river water. It is also neces-
sary that the local bodies, whenever
they have a project for water supply,
along with that, they should have pro-
jects for underground sewerage and
the treatment of the effluents also.
Local bodies are very anxioug to pro-
vide water supply, but they are hesi-
tant to undertake drainage and sewe-
rage systems. One point I would like
to make for the consideration of the
honourable Minister is this: Wher-
ever the local bodies are going to tax,
they should take into consideration
the water consumed by the public and
the State Boards should not be taken
into consideration in ascertaining the
figure relating to the consumption of
water. For domestic purposes, you
are going to take into account the
figure provided by the local bcdies
which impose taxes. I am sure ihat
about fifteen or ten to fifteen per cent
of the water goes to the public, for
public consumption, and, therefore,
this must be taken into consideration.

Secondly, the finances of the local
_ bodies are poor, and unless and until
) the water supply is metered, the local

155

[ RAJYA SABHA ] Control of Pollution)

3

Cess Bill, 1977

‘bodies will find it digﬁcult to pass it
on to the consumers.

Lastly, Sir, I would like to say that
the quality of water meters is not
satisfactory. I have had the experi-
ence of their working, being elected
to the Corporation of Lucknow, and X
can say with my experience that
water meters of better standard are
not available and you may find it
difficult even to get water meters of
the volume of discharge which is to
be handled from water works. As
far as industries are concerned, I do
not know whether the processing of
any vegetable product industries in
Schedule 1 covers brewerieg and sugar
industries. In the U.P., one it hap-
pened that the discharge from a2 sugar
mill turned the water of a river
blackish for two days, and that was
due to the pollutant being discharged
through a ‘Nullah’ which went into
the river. Therefore, Sir, [ would
request that the gugar industry should
be covered into it. I do mnet know
whether that Schedule will include
it. If not, there is a provision to
notify any industry which the Gov-
ernment thinks proper to be mcluded
in the Schedule. The provision 4s
there. If they find that this processing
industry will not include sugar indus-
try, I will request that sugar indusiry
should be included into it. With these
words, I support the Bill whole-heart-
edly, but would again request tl:ie hon.
Minister to bring a further Bil} which
should be more comprehensive, gon the
recommendations of the Central
Board. Thank you, Sir.

sitwat st fag (Tagie) @ 37
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AT F I CRAAE #T AT .
ez & ®F X &W § AN
Y ¥ oM omay AW W Y eTERY
GREFE T udArgdy iefecafasr &
qa faies frar & fF fag gF17 3
qfzT, aF9TAIG IA1G § 99 4 water
treatment plants as small temples,
afez CHY AT F qATT AT A H{AAT
#3X fr frg aa1e oo % fafqm
F1 FW fFgT ST RYCHFTH F AT AW

Ao TFo Fo UFo F AT FA ZT @I 2 |
ammqz  H  National Environmental
Engi;xeering Research Institute
ot 7 faqq & w671 FTH FT Gl & AT
397 $37 frar O5 feg gemr A dn g
effluents
¥ qlqua F oHIF WQ 1 H;MifE

FFAITAAA CFIqE q 7T Fg0 & I F1e?
Fiaaa 7 eTT AT F19 g7 feafq
# g war § f afe srfees Aad 4
fsu a7 ar 7 fad @y afew w19,
fafear #Ye medr % o0 faTow #7197
& =ar gar A AT F fagdey @
geqa faarfat ®1 HFar 57 T HI
Tdt 37 TouqR o wiATITGS ¥ LIFFH
¥ FEE X 98T A GATT A X 1 HA
srar & f WA wgieT 97 fone #1 waw
@1 ®T IgFY AqIvT F1 waifaa
FCT FY AET F90 | AT AFTI N 977
vz wBAYT Ieq1ET FT AT 38 qfawa
ASAT KT FETHHET 1 GART ABHAT
gt § & #0ifF aaz & 97 F FTEM
A wIAT TEIAT TAT E & AT gl
faqeg #Wi7 EF Wt HIRT FAT HAT
fegars  TaaTle qET B 6F Ad £
afemt WY w9 qiafes FET 597 &
e ST E 1 zefNe 2N TR
TR, G T OIS ATEE & qIF I SHE
[T AT TR :

sewage waste industrial
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uF 8z GAwT QFIT FT ZUTE
Radio active effluent from nuciear
processing industries and power

plants.
gy faow 9 ifes sivg § —-
Thana and Kalyan near Bombay;

Hooghly near Calcutta; the Ganga
near Kanpur; and Monghyr, the Mala

near Baroda; the Periyar river in
Kerala; the Palar river in Tamul
Nadu, the Chambal down stream

near Kota, and F9A7 f&eelt & STo STo
Zto QRATE qHAT T BHT FATTETE | FgA
FrAdaT g fsam 3w 7 7z afchyfy
T3 TR AR FAYHT TH AR a2
29T Jenvironmental protection agency
CARAIE* O S 1 € O of O+ e 2
and damage tp health, working hours,
€rops, FI7 T Tg 3@T F & FAT16 10
fafera sra< wfgad gar & =it g
3§ FH F79 ® FAGAM F T TQ
fFT garz 3wA ar o g7 A
faaar ax#m 7 vqar 7 wfwoas,
ST g7 T1fg L 9T g o7 Taw
fre gz w@r &% wiste @ R
f& faaaT AFaT g7 A6 IRT gAR

IMHE VI I 7T 98 A7 ax 3 f&
effiuents from i1ndustries; effluents at
harbours and ports from ships and
tankers; sewage and drainage pollu-
tion; smoke and different types of

poisonous gas in the air % TrrurH F
fae oww 2z wER AR w@w
g T f@md &7 @1 I5 §R
TR TS TS aral FT AR F oy
g0 39 T2 THEAT F1 FH FL qFA g |
gw grufa g7 F wamar @ 7
a7 =q1are faamr & o9 & FT anfe-
ez @1 gAE AWl 3§ aFen &
O F WA 919 [T R | GEALT
foar qremt 7 et FEA AT AL

1256 RS—6

|

?
|
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TG A FL AR T FET IW TR
AT FL | NS TF AT AT
May the Goddess of Earth purify the
Earth; Water 1s the cause of confer-
ring happiness; Be like loving mother
to gwve us supreme bliss. It 1s our

duty to keep water that has this
power potency free from pollution.

FAER, w3, T3 39 wreas 27 &9
FIIT | FAFT F AT F qIRE § T8
feqrz 2 v Srafees T #1 ard qwear
A FN | zEfAw aEd ¥ gmm
g o fag «r AFF ¥, A9T Ay FHEY T
A7 AT § FE T @l g 9 gafeg
7T § § ag Fgr g g 5 omfeew
FFRTAT T FF T AT A | fAoTr9-
FT 39 89 § fafew aome &fae s A1
fqaar zev feam @, STHT qRamr
FgA TN | WG TV IRA & IART
AR EIE | TAEFC WL, 0T T+
FII AT AT HT ASTATIT | G
F qET T T ATH g AT AT FA qTH
AT qT Y T AT, FAT ST AT SATHAT,
s fau o @z @ v

T ITEAA : G AT FTAATET 2

a7 9% % forg cafng Y AN E

The House then adjourned
for lunch at one minute past
one of the clock.

The House reassembled after lunch
at five minutes past two of the clock,
Mr, Deputy Chairman in the Charr.

MR. DEPUTY CHAIRMAN: I
would request the hon. Members to
observe some time limit. There are a
large number of speakers, but only
one hour remains. If the hon Mem-
bers stick to g time limit of ten
minutes, 1t will really help.

SHRI KALYAN ROY (West Ben-
gal): Sir, the Bill which has been
presented to us 1s full of ados, but
ultimately 1t boils down to nothing.
Now, why do I gay 1t boils down to
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nothing? It 1s because this Bill does
not even touch the surface of the
problem, the problem of pollution of
air, pollution of water, pollulion of
crops and soil, all of them, But pe-
cause it is a fact that pollution is
growing, particularly in our big
chemical industries, thermal power
stations and mining areas, Govern-
ment thought that it will have to do
something because people are dying.
It is a fact people are dying in large
numbers and I again had the misfor-
tune to ask thi particular gquestion
on pollution in this House many
times. I will refer to those questions
in the course of my speech. One of
the reasons, perhaps, why Government
did not dare to bring forward a com-
prehensive Bill which would have
really frightened these industrialists
to do something really serious about
this pollution, was once again the
evil influence of the house of Tatas
on the Government. I would like to
draw your attention to what Mr.
Naval H. Tata told a few days ago.

“Mr. Naval H. Tata, Chairman of
the Tata Company, recently observ-
ed that in highlighting the hazards
of pollution, the environmentalists
were perhaps over-cautious.”

And he suggested that ecology should
not be given that much importance.
Thig is the philosophy of the private
sector. I have great doubts whether
the Government is at all serious.
Even if the Government would have
been serious, Government would not
have dared to take strong action in
the kind of economy we have where
the private sector is dominating. The
main motive of the private gector is

to make profits and reduce costs,
reduction of costs in terms gof ret-
renchment, in terms of lay-off, in

terms of non-payment of provident
fund, in terms of non-payment of ESI
contribution and so on. Rs. 20 crores
have accumulated on account of non-
Payment of provident fund. Does Mr.
Bakht really expect them, those who
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are misappropriating provident fund,
to increase their cost of production by
importing sophisticated equipment
and taking other steps to treat the
water? Is it possible in a system like
this, particularly when we are giving
up planning also? In a planned eco-
nomy, the State has the control and
it takes into consideration the inter-
ests of the entire nation. But here be
cannot order a particular manufac-
turer to import a particular kind of
machinery in order to treat the water
or the foul gas which comes out. I
think it ig not possible. But an
attempt should have ©been made.
I am afraid no attempt has been
made because the Government knows
the mind of the industrialists. This
Bill means nothing. There is not
even a penal clause. There is no
mechanism. There is no technique
at all. It is full of sound and
fury signifying nothing at all. But
in the meantime the results are
disastrgus. I put two or three ques-
tions, One question was: (a) Whe-
ther Government’s attention has been
drawn to the survey by the National
Environmental Research Institute,
Nagpur, regarding air pollution in
Calcutta and Howrah during  the
winter months; (b) if so, what are
the details thereof; (¢) whether the
survey has pointed out that pollu~
tion is worst during the winter days
and quality of air in Calcutta and
Howrah is “bagd and a Thesalth
hazard”; and (d) whether the survey
made any recommendations to mini-
mise and eliminate the dangers to
health due to pollution mainly caused
by various industries. This 15 Starred
Question No. 49. The Minister rephed
on 7th January, 1976, that the Govern-
ment have seen the National Environ-
mental Engineering Research Institute
mid term report on Air Pollution
Survey. The findings of the Air
Pollution Survey show that the mean
leve] of concentration of pollutant is
quite high during the winter months
and some short-term and long-term
recommendations have been made to
minimise air pollution levels in the
city of Calcutta. That is all. I follow-
ed up by another question as I gene-
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rally do, i.e., what steps have been
taken after the reply given by the
Minister? The reply was: in the mean-
time, action ig being taken against
the industries responsible for pollu-
tion under the existing Act of 1905.
This is the reply given on 11th August,
1976. Now, may I ask Mr. Bakht—he
has taken over only seven months back
—whether the West Bengal Govern-
ment has taken any action, whether
there has been any correspondence
between the West Bengal Govern-
ment and the Central Government, or
whether the Government of any State
or the Central Government has taken
any action anywhere in the country?
I have been told that notices have
been issued to 575 industries in Union
Territories for non-compliance of the
provisions of the Act. But it is also
a fact that not a single prosecution
has been launched. Well, Mr. Bakht
hardly has any time. I do understand
it. He is busy in politics, in Baghdad,
in Syria, in Cairo, and in putting on
fine dresses He does not even find time
to go to refugee camps. But the
Government should at least do some-
thing about it. Here not a single pro-
secutin has hbeen launced. In the
meantime, Sir, I may point out to
another question of 25th August, 1976.
This is regarding pollution through
water particularly in the area I come
from, Durgapur, Asanscl, Dhanbad
industrial zone. I asked whether it
is a fact that workers and employees
of mines and factories in this area are
falling vietimg of hepatitis and other
diseases because of industrial effluents
released in the rivers around Burnpur
and Durgapur industrial belt; and if
so, what are the details thereof. The
answer is ‘ves’. The other part of my
question was: Whether any action has
been taken against Raniganj Paper
Mills and others for pollufing air and
water around tle factories. The
answer is: Yes, information is heing
collected. But at that time some gther
Ministry was there. I cannot blame
Mr. Bakht for that.

SHRI SIKANDAR BAKHT: Does
not matter.
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SHRI KALYAN ROY: No. I am not
blaming you for that. I am more gen-
erous than you are. Now the reply
has come on 23rd September, 1976
that: There had been some cases of
jaundice in Raniganj and Durgapur
areas during the earlier part of the
year. The possible reasons were dis-
charge of untreated sewage and trade
effluents by industries, Up to the end
of January, 1976, 50 attacks including
some suspected caseg and four deaths
due to hepatitis were reported to the
Asansol Mines Board of Health. Steps
are being taken to prevent the out-
break of an epidemic. Now you fake
the Ranigan) Paper Mill alone, belong-
ing to the Bangurs, one of the big
monopolists. Who can touch them?
They have the biggest amount of
liquid cash in hand. Can you do any-
thing about it? Can you do anything
about the Jayshree Textile millowners
of Birlas or Jayshree Mill whose
workers have submitted a petition to
the Petitions Committee? I think the
Petitions Committee’s report is going
to come within two or three days. Can
you think of doing anything about the
Birla Rayon Mill near Hocghly? Can
you do anything about the Tatas?
They have set up a power plant " in
Bombay. You cannot. You don’t have
the political will, that determination,
that hatred which should arise in your
mind, because it means death. In any
other country hese  industrialists
would be hanged. I demand there
should be hanging for these people.
Because pollution leads to hepatitis, it
leads to jaundice, it leads to premature
death of the best skilled workers of
the country. The industrialist goes
scotfree, Nothing happens to him.
Not even the Bill says anything about
penalty except some little additional
fine or something, I don't remember.
With this approach, the position is
bound to be more and more sordid
and more people are going to be killed
because it is a fact of life.

1977 ]
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Sir, I may draw your attention also
to the two articles which only recently
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came in the Times of India under the

caption ‘The Blight of Bombay’. One

appeared on the 30th October, 1977 and
the second on the 6th November, 1977.

I can read a few paragraphs {from
these. It is about this new plant
which Government of India is going

to set up near the Gateway of India.
Sir, you are aware that the Union
Petroleum Ministry hds decided that
the Rewas complex will have three
ammonia plants with a capacity of 900
tonnes per day each and three urea
plants of 1,500 tonnes per day each (or
two of 18,000 tonneg per day). This
is over three times the size of the
existing fertilizers complex at Chem-
bur. The paper writes:

“This decision seems to show
little concern for social costs, en-
vironmental pollution... etc”.

What does it lead to? It leads to, Sir,
as has been brought out by this paper
on the basis of its own investigation
and the investigation of the Central
Public Health Engineering Research
Institute, now known as NEERI, this:
“In its rejection of the Nhava Sheva
site, the Union Health Ministry drew
attention to a ‘very important and
hitherto overlooked hazard to marine
life from water pollution.’ One
wonders if the Government intends to
‘overlook’ this hazard once again.
Ammonia wastes in water, according
to expert opinion, eliminates marine
life. This emission flowing inland into
the numerous creeks will gradually
do away with fishing which is a major
occupation along the coast. TH the
Zuari fertilizer plant in Goa, the eafflu-
ents played havoc with the surround-
ing marine life. Moreover, the possi-
ble release of gases from polluted
waters along the Bombay coast could
have a severe effect on the city’s air
supply.”

Sir, I have dealt with Calcutta
before. 1 have dealt with Durgapur
and Asansol before. I am dealing with
Bombay now. Wherever you look,
these big houses and the big industria-
lists have so far refused to take a
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single step to protect life. If is not
a gquestion of giving jobs. It is not a
question of building more quarters. It
is not a question of giving more addi-
tional dearness allowance. It ig just
a question of protecting the lives of
not only workers but millions and
millions of people who are living in
that area. The area has been devasta-
ted. People are being killed. I do
not know why it has come under
Ministry of Works and Housing. It
should have been piloted by the Health
Minister. I ask the Minister what
steps he hag taken so far in these eight
months. That is No. 1. Secondly, if
I, as an industrialist, continue to vio-
late it, continue to ignore it, as I am
ignoring even now because there is
already a Bill, there is a statute, has
any action been taken so far? No
action hag been taken so far. And
even if you take any action, would it
affect the industrialists? These are
the people who make billions every
day—the chemical factory owners, the
Birlas, the Tatas, the Mafatlals, the
Singhanias, the Bangurs, who are
setting up factories in Africa, who are
setting up factories in Malaysia, who
are setting up factories in Indonesia.
But here our people are being slaught-
ered. But there is no punishment for
slaughtering. (Time bell rings).

How many minutes more Sir?

THE DEPUTY CHAIRMAN: You
have already exceeded ten minutes.

SHRI KALYAN ROY: I will con-
clude with this ynhappy nbte, though
I support the Bill—there is no question
about that—that I do pot salute them.
Actually you are saluting the indus-
trialists by bringing this Bill. If you
have courage please bring a compre-
hensive Bill. Show me whether there
is any clause which you can use
against the industrialists who pollute
the water and who do not treat that
water.

Sir, with the last remark I want to
conclude. I once again ask the Minis-
ter to let him devote more attention
to his own Ministry which is an im-
portant Ministry dealing with the life
and death of millions of people. As
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the Minister in charge of Réhabilita-
tion he has miserably failed. He has
not done anything His indifterence 1s
obvious from the way he has ans-
wered the questions today. Therefore,
at least let him not deal with this
poliution Bill like this any further

SHRIMATI LEELA DAMODARA
MENON (Kerala): Mr. Deputy
Chairman, Sir, I must confess that I
am deeply disappointed. The measure
1s only half-measure. This 1s only on
water consumed by certain mndustries
and local bodies to fund the Central
Board and the State Board. But what
happens to other types of pollution?
That pomnt has been ralsed by many
Members. There is the awr pollution,
radig-activity and subsoil water pollu-
tion Sir, this seems to be a conse-
quent legislation of the original Act,
but 1t provides for only Rs. 3.4 crores.
I would hike to know whether this
amount 1s adequate for setting up a
Central Board or a State Board, whe-
ther it is adequate to meet ful] re-
quirements.
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Sir, the Statement of Objects and
Reasons says that it 1s to prevent in-
dustrial effluents being discharged into
water courses without adequate treat-
ment. It means therefore that these
Boards will alsg be responsible for
adequate treatment Agam, what is
the ratio in which this amount will be
divided between the Central Board
and the State Board?

Secondly, there is a genulne fear
that this cess on drinking water on
local bodies will be passed on to the
poor consumer which will be very
tragic. As it is, many of the local
bodies are already taxing water To-
day water pollution is a major pro-
blem. It is a world problem. Nearly
25,000 people die daily because of
using infected water. A survey of
developing countries shows that 90
per cent of the infant mortality is due
to the use of bad water. Sir, India
requires Rs 1,600 crores by 1987 just
to provide ordmary drinking water to
our people And i1f you put a cess on
drinking water what will happen?
‘The people will take recourse to rivers
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and wells and use contaminated water
instead of using drinking water pro-
vided by the local bodies. And instead
of this tax being able to prevent dis-
aster of pollution 1t will only add to
the problem of pollution
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I may, therefore, be permitted to
move an oral amendment to section 2
of Schedule II to remove section 2,
otherwise 1t might even lead to water
satyagrahas just hike we had the Salt
Satyagraha. 1 hope tha hon’ble
Minister would not want that. He
would not like this Government 1o
go down 1n the history as worse than
the British Government,

Sir, this Bill makes inadequate pro-
vision to meet the present requirement.
It 1s just hike giving salt to a guest
who is invited for a full meal. What
1s the proviston being made tor ade-
quate research for the treatment of
polluted water? One of the reasons
why there 1s industrial pollution of
water is that there 1s non-availability
of research facilities, technological
staff and well-equipped laboratories.
So, 1f the Government considering the
possibility of undertaking the res-
ponsibility of providing technological
help to the industrial ymnits, this fund
would not be sufficient to meet the
requirements. What we really want
today 1s a national water policy and
a national water management and
development policy. The original Act,
therefore, requires drastic amendment.

The other day an hon. Member in
this House raised the point of inter-
State water disputes. We have not
been able to solve the inter-State
water disputes and we have not been
able to conserve the water that we
have. Sir, it is said that our rivers
carry 1,500 rnillion acre-feet ot water
yearly and the utilisable amount of
water is only 540 million acre-feet.
If that is so, then this also becomes a
national problem.

Regarding the danger of polluted
water, I find a list of 15 industries in
Schedule I. Apart from that list, not
belonging to this category of indus-
tries, there are a large number of
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small units ke distilleries, and acti-
vities like coal washing, rice hulling
and sewage disposal which discharge
polluted water into the smaller rivu-
lets and tributaries But nothing 1s
done about those things and nothing
1s going to be done, according to this
Eili, to solve these problems

171 Water

It has been said by an hon Member
fiom the other side that™in section 14
of the original Act there 1s a penal
piovision for imprisonment up to
seven years I would also hke to refer
to another portion of the same section
which says that no court shall take
cognizance of an offence punishable
under this section save on a complaint
made by or under the authorfty of the
Central Government It 15 to be in-
quired into whether there are instances
where the authority has been moved
by any such complaints The Act,
fherefore, needs amendment to meet
the requirements of expanding indus-
trial belts and the consequent pollu-

tion.

Sir, we have been neglecting eco-
logy We have a'so neglected envi-
ronmental poilution and we become
alive to the problem only when some-
thing serious happens when the fish
die, the trees are destroyed, the crops
are burnt and also when human be-
ings are affected by killet diseases like
TB and complaints start coming from
all parts of the country

Sir many Members mentioned
about particular problems in their
areas I want to speak of what 1s hap-
pening 1n Cochin There, apart from
the immediate disaster of pollution by
the private industries even the public
sector industries are gmlty of the same
fault and in the entire area the people
suffer from strophihia and other ail-
ments because of the discharge of
polluted air and polluted water As I
have said, Sir even the public sector
industries are part of it  When the
Government 1itself 1s not taking neces-
sary precautions how can you insist
on the private sector"people to take
the necessary precautions?
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Sir, it hag been said that some sur-
vey has been done in some particular
places but a national survey should
be done covering at least all the fif-
teen industries mentioned in the Sche-
dule to see as to what extent the
existing industries pollute the air and
water surrounding those industrial
areas 1n otder that we may take dras-
tic steps and give them technological
assistance 1nsisting that they should
accept 1t
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Sir, we find that many of the in-
dustries are callous to this problem.
People are just happy to get a job,
no matter under what circumstances
So when a big industry is put up in
a particular piuce, people go and ac-
cept jobs and they do not mind put-
ting up with the conditions there It
1s only after some time when some
serlous tragedy occurs that they be-
come alive to the situation But what
1s the reaction? There are action
committees around most of the big
industries but they are helpless Sir,
Parhament 1s now being petitioned
to look 1nto this problem because
they do not get any remedy any-
where—neither according to the pro-
visions of the original Act nor accor-
dng to the laws of the land 1n a
particular State

Sir, the hon Mjnister says that 15
States have approved the Central Act
Why don’t the other States also do
that? This 1s a matter which affects
the lives both of human beings, ma-
wmals and fish This 1s something
which 1s urgently required to be done
Sir, the hon Minister sald he will
persuade the States to do that I
feel there 1s no question of persua-
sion This 1s a matter where even
force, 1f need be, has to be used It
should be msisted upon because 1t
affects the health ang the future of
our generations

Sir, sewage pollution 15 another
health hazard Even 1n Delh1 the
Jamuna water 1s so polluted that
jaundice, typhoid and other diseases
have become the chronic diseases affec-
ting Delh1 We have become used to

these things That 1s another matter.
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I would request the Minister that,
while discussing  this
should pay attention to the wider
problem of pollution. Sir, 1t shows
that the Central Act 1s becoming very

ineffective, I wish the hon Minister
hag brought an amendment to the
Central Act 1itself, and we would

ail have supported 1t without any
reservations. If there is polifical pol-
lution no one can help 1t We agree
that some water cess should be le-
vied, but we feel 1t would be absolu-
tely mmadequate. One thing I woud
appeal to the hon, Minister 1s that,
11 the Government 1s really concerned
about pollution and environmental
disaster that 1s facing us, then he has
to think of the wider problem while
expansion of industry, But when we
plan wider expansion of industry and
try to give more employment to the
people, let the employment be not
another death knel] in some indirect
way just as water tax is gomng to af-
fect the people 1n an indirect way. We
may, as I said, start a “water satya-
graha” if the hon. Minister does not
.accept my amendment and Jrop sec-
tion 2 of Schedule 1.

= AWEAT AA T AEY (I T2)
A7, 39 fqdTF &1 AwsT FIF 50
¥ fq33a FXay =@rzar g fw 5@ fagas @
g ST frar war g fr S S arET v
ST F, ITIF ;A7 e =,
ITAOF F T rar IgAr AR ST gT
FTFEIATS ATETAT FT AR F F 1,
T &7 AL A F fag gFr | zER U
A1 TR AL F, A4q 5 =y fasm,
A5 AN, erfafads i semaE
NEA, 3 w1 OF o 3¥ § 3AF aEy
FT QIR AT GTAT FT T4, T1F ITHT AT2L
EFF FEd & AT qET AT FEA &,
R AT Fd § | AZ AW 99
g% 37 a1 39 qIEX ATH AT 12T 35
& I T FEd T, T T 9K
qiEt FY e w4, SFmefd, g F1I-
gW ¥ TS ST #7 ged?, #E A9

1Ssue, he
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TIA FNT I AL AN §, ITFFITHT
AT IET FTGIT F (A 97 IR0 FG
Tg AT FERT JI7 qC AT &Y {7 THH
F amw geir fF oo Senefs wed
FILGFET T 9T BITFT 47 39T BE-
FT AT FTAIT F, T ITH FGA g0
Frfew 7 fF q STFAT & T FHY
AMIGRT ¥ | TT G FIAT qAT AZIRT
TR FW fFagad SZ g aga g
ey faad FRw aET aregmT R
g1 ST WRANT F oagd qgr g
=gy o1 foF qet F7 AT ¥ 2
FF & q1 9gd & a0 FT IH AT
i 3q g |

97 F FAT TE ¥, TG FL AR AT
R Sfad A€ g SEERw ¥
A7 9 fort ot sgfafaomst & foem
AWE WA 98 T W9 E | 3T F
et W T § | SR F1E G Ay
FI TAT FI9 T TE5 AT | I 9T
T T & ) ITfART & e
& FTI0T T gIAT g 1 39 T @41
IT A9 AW F wA7 Y T TR T,
forefy of 0 & SamE wE E AR S
for gaR fae & w7, 39 FEA0F a7
ST ¥ ATAgR AT Y FLT Tl 9T ZTAL
fefgrer Al & fF #1% sgaear
741 21 qrdr g fomy  anex qiemwa A
TFT ST @F | SET FT IIrEgew feur
TR fag § 1 B9 @7 oo wnat
¥ g a1 fF faem & oF o W
A FEA FIATEST dEd aa
€Y | 9§ § SECEr qET Jard &4 o
WreT T A1V HF @7 v 9@ F A
AT saEr asfoer AL 9E7 o fa
37 &1 fafear oY A @r @ 49
TA qE § TEYT ¥ 874 gy fag
fEar & W1 T8d WSl F g3 g
¥ 1857 ¥ fergmam & &y mERY
FA F 3AW T I 473y fag 7Y Frataq
B FTI AT T WREET 1947

174



175 Water (Prevention
and

= aviza agte a1dy]

T 15 ITET % 3% qE a8 PAGT a9
T fFRFHT & TaT W a9 T AR I &
wrs fary W fafaer Wiy a9 71g 0
IAHT FIL@MET F2T §, TQIX A | FHT
FT AR 4 FT 9gd I8T FT@ET & |
I F FTIEME F 99 CF g arer frwa-
FE | SY A FT IET TG F AN AT
39 & fr a8 gu g, | @, 98
fF ¥ AR 3gr & 7@y Wl 9 ¥
TR W § T8 FW@MET a9 7 7 §
gy T WY R W@ @@r ¥ s
oy frradl 2 5 smame & 0 w1
Fgr @Al Aftwd g1 osar g 0 A
g1 Ieafa wedT, 39 § gA AN
AT T, AfFAT 75 A 1S Aawar 747 Fvan
IT F ITC GLFIT AT Y @Al g |
ag af Fgafa wEdt 3w fog az-
F1T AT 99 AT BT AL AATEEAT
frosl @wFR 7 IT £ AL B |
AT AT g G, TF T TUAT qEEE
@ fear ot a8 FOF &1 9a0 a9 ™@r |

M wEATY AT (I T3W) ¢
T F 7

o) AFTEET Na1E WE - W Sy
gar fag wsifeur &1 s &

St FEUATE T : TG S FHEY
g7

ST AMEATTAET AE . A 1948
F uger IET 97 | qF argfees qret
I FHG T ar § F f 3T F g1y FET
Bre f 7 F 9T A F 77

s FEAATE T ¢ WIONT  I9-
Wl WG, TF ATEAT FT 999 3 |
(Interruptions)

=t ANEAT ST WE HE sqgaeay
T AT FEY F ) WY 99 H) fgerey
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S FETNT T 2 AT, T A
arq gfedr | AT eEedT F1 99T g |
E WY ¥ F{O FTE )

st ARTFAT FAE MG © I FTHIE
FEAT FT TIT A B |

s gomwmia : a8 91 gAT F 4%
&1 F #g qFAT g |

=t AT VA 1 GR CF & 919
Fgdl § & wae fag weifsar # arg
&1 AT ST & & wifaw go a gt
£ FT TR AT TR @ § AL HER
fag woitfear st gt e &1 S°R
yey ¥ 99 § er qoafq § ag  9EF
agd a¢ fie § M Sw & qru i § Fa9
7 mfnw gu 1 fex FwE et 1 feY
R § wifrw go AR o 50F o
T AT TET 919 @ & |

=t fawraT Fed: ag waEdr FT
YT §EET |

St TN 9ME [EY A Al
gl MY & T § 9 @ a5
g1 a8 9T § "I e ot 718 a1q 77
R ¥ TRAYL | 78 § HIX A9
FX AT ATd FE W@ 8 |

sit frsr A aig (FwfEf) ¢
AU TF gawdqT F1 ¥e9 g {6 @eq §
‘TS W FT AN FEAGT § |

S AMTET @ AE : A S9
faagT #%ar g 1 98 SIS FT AT 7
T}, €, A 9g gRIT 2 13A 3918 TR
g 1 7R g fag 9w 194747 16
TR FT FEET 4 AT (G FET
qrodT ot o F FraT &, fH F197 Y To
TS oFT oFT o & WL 77 A IT F ATE
F1 o FAET A9 Age A feoey =77
fafree< amr faur sk g fegw & fafre
W | AT FT 9T a9 [ a<E T Ay
WA & A1 wrEe Saa 7q fHar wd
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St quizae g e mE 7 fwe
A ferea s @ g 1 v, A FE @
Il ... (Interruptions)

st FEUAT TR ¢ 9T T AT W@
§? 7Y =g 3 were weifear &
TRAE | AT Fe Al ¥ TEiisE &
Ffeargar) ag @ fe 4 @R
asIf5aT & e 7gr g al. . .

st gqgwmafa : @Er S, =W
e @ arw FiEd |

S FEqATT A : AT 98 Teq o
Fg 3 foF § aveR wshfear & e T8
A1 & I3 ST |

5t qAgAT qarE @ ;o W e
I ASI{SAT FT G g HT 1S FaTA
Qe Wrgrar #fFE & 1938 § -
ferez qrEf T a1 AR A 1947 I AU
& qATT W | 99 F I8 98 FET a9
T BT TG ATA AgE F A1 g1 AT |
g AR IRA FAZ AR | FI TR
faer ¥ 6 wgtT FNATR ggATe el form
F 1200 F99TQ bt fedr i 1 &7
T AR FT AW 939 F 308 T
FATY &1 ARAT FAAIT | ST &7 A
1 g g AT wear ¥ | 5| F Frewtd
§ 7 AT AR AL GEATA FI@ATE g
Fg AT SR HY g1 aFar g | &7, TR
TR FEIATT ST SER AT T BIY
W izfeufi F Fgraigmae N
a9 FgT § 1 WA § o7 9 a1q A
FET FXaT g AL 7T q ;wmar g

=9 fas & ww J@w 5 o g
TF § 99 A 9 A ME ST A
F1E forn 781 & | formr sarar A1) AR
adl ¥ qry FT qreIAT 59 ¥R ¥
giar & s faet #IR § 98 AT ux
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TAT AGY SATAEH HT T KA 7 &1 5T
Tt FT o wsga o 7 T 8 |
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=t femmT aed 2 2 )

S AEEAT AAT TEY : T TS
FAA TR @ @IE | AfFa v ame
) afeT 7 A T A Aaf g o
TR 9T gU &, TR 4 @ £ FF
9% § | WA TR T@@ FAT FhAT
ST ORI R

a4 ad MW, § a8 Fg @7 a7
fraftar s e afmr mg g fe

g7 &1 FAI F FOT Jg AT qTeqr
TSN &1 THT | W T 5 g AT ey
g1 T 8 a1 gH o 79 & fF ag fasmr
§oo 31S AR ©e 18 0TF FT9 H1 797
¥ HG | AT TF TAET qF A AR
g @ ot forgat 57 e ¥ forw 2
grami s g 5 ooy g Fw
HF ¥ AT AR qeI@r § g

9T, UF 19 [ FZHT T qaTeq
FET | 98 98 & {7 gau fegad Y s
saeat & g5 8, grenfs say aftwie
fear a1 g, AfEw Y T ame Sevee
T ST HIET FT HTEqT § 98 TT97 F9
2 fir S famr arfasi #1 #18 g 7T
gt | fra wifes TadE w1 oswn
FH TATHS FT I FT T9AT T@FT
Y FATH FT a9 &, 99 fagan &7
IIE 1 (a=a J Fodfto w@wae F7
FUT 5 FUS TIAT IT5 FT fasyelt 1
aml g, 99% fawg g aR.\F T
FLH TEHRT & FIAT AT § A CF aq180
JF AT 5 FAS ®GAT fazar & qm&
| al 1 FUL ar e Fa7 fomm )
T G 9T 5 919 U T a1 5 FUS
Y a1 T9 F FHT T | TGTHE 1 FRE
qT FHET § 1 safay Gt oaaeyr 593
wea< g ATfEn {5 wdver o adt #x
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FFY § 9T i TATSE AT T & |
QT qeq-299 (T TAFH $&q HFAT |
=t qorArr BTER (fagr) ¢ =
g9 qyad gifag |

ST qWEET T618 AWE : 394 T8
sgaeqT gl A1fgy fF St §9 3 FE@T
g 9% TIAT SHT & & 1T g1 A9 |
ST & | 9 WERE(F AT F 9T AT
HAYT FLT Y MR SAHT AT
AR "y fadgd #3 g F w@dE
FIqATY S HT AT HIY A1 3 (F
I e HOT qq9T F o g7 §, a3
99 # fou g, 37% FUL FHaEfq o
FT AT G @M § |

SHRI M. KADERSHAH (Tamil
Nadu): Mr. Deputy Chairman, Sir,
I rise to support the intention of the
Government in bringing this Bill be-
fore the Parliament. However, I have
my own @observations which I place
before this august House, I would
request the hon. Minister to examine
them in the large context of indus-
trial pollution and the craze for urba-
nisation. All our efforts to revert to
the villages and make them: viable
and independent units of our econo-
my have miserably failed. Anyway,
the scope of the Bill being limited, I
would confine my remarks to that
extent. Section 7 of the Bill deals
with the rebate. If any person or
local authority liable to pay the cess
under the Bill instals any plant for
the treatment of sewage or jnlustrial
effluents, such persons or local autho-
rities have been given a concession of
a rebate of 70 per cent of the total
cess. 'To my mind, the granting of
70 per cent rebate has been unheard
of, This is another way of not levy-
ing the cess. It would certainly en-
courage large industrial houses and
majority of them, by any means,
would be able to claim this re-

bate. I do not know what were
the reasons or criteria which the
Government had in mind while

incorporafing this rate of Tebate.

- . mep
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Ordinarily, the rate rebate on any pay-
ment is restricted to not above 10
per cent. I would request the hon.
Minister to reconsider this aspect and
bring forward an amendment incor-
porating the rate of interest of any
reasonable percentage. I expected that
the hon, Minister would explain in
what way the Government ig going to
assess the quantity or quality of the
effluents. But he has not gaid any-
thing about it. )

My second point on the Bill relates
to section 10. It has been laid down
therein that any person who does not
pay the cess within the time limit,
would be obligatory on his part to
pay the interest at the rate of 12 per
cent on the total amount of the cess.
This provision appears to me as a
modied penal provision where also _
the industries have been given a fav-
our of not being charged compound
interest on the total amount. This, in
my opinion, would deprive the Gov-
ernment of a huge amount of money
and when the financial institutions are
able to pay compound interest to the
industries on their deposits. Why the
industries are proposed to be exem-
pted from the payment of compound
interest on the dues of the Govern-
ment which are accumulated with
them and on which the industries are
getting compound interest. A shrewd
businessman would not pay the cess
within the time limit prescribed, de-
posit the amount of the cess and
would earn compound interest there-
on and with that additional earning
he would pay simple interest, there-
by dodging the Government and
opening for himself another avenue
of earning—black or white. This
would defeat the purpose of the sec-
tion and I would ask the hon, Minis-
ter to get this changed into compound
interest and add the words “Compound
interest” in the section,

Now I come to section 11 which
deals with the penalty for non-pay-
ment of the cess. There is a proviso
to this section that before imposing
any penalty the authorities who will
impose it are to be satisfied that the
non-payment of the cess was not due
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to any good and suffictent reason.

These woras are very vague when
amplified tor 1mplementatron and
many excuses could be offered by
the indusiries and accepted by the
officials under this vague termunology
of the section. These should be spe-
cified and precisely codifieq to elimi-
nate the scope ot the allurement and
corruption, Some officials would, by
temparament, be willing to accept
ihe expianation offcred by the 1indus-
tries for non-payment under the
pretext of good and sufficitent rea-
son, but the Government as a
whole and public exchequer in par-
ticular would be put to a huge loss.
This would be opening another vista
for corrupt practices for which our
industrial houses and many of the
officials dealing with them are bet-
ter known The discretion left .n this
clause to the authorities for impos-
mg penally 1s extraoid.nary, w:ide
and vague and the Janata Govern-
ment should not, if 1t 1s sincere to
its professions, 1intentionally or un-
mtentionally provide another source
of corruption in the pubic services.
Sir, 1n my opinion, mdustrial houses
should be compelled to purify the
effluents on their own and 1if the
industries are not prepared to do 1,
then the Government should levy
mere than four times or six times
this amount.

The next point which I would like
to mention 1s about the Financial
Memorandum atiached to the Bill. On
a rough estimate a sum of Rs 1.40
lakhs has been made on account of
the recurring expenditure after the
enactment of the Bill. The Govern-
ment should have placed before the
Parliament with his anticipated ex-
penditure a statement on the possible
income likely to be derived on ac-
count of the imposition of the cess
This wag not a difficult task as the
Government are aware of the num-
ber of categories of industries in each
State, and the likely amount of cess
to be levied against them Then the
Parliament would have got a better
idea about the intention of the Bill
and the purpose it would serve With

]
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these vague proviswns, as pomnted out

eariier by me, [ am afraid it may not
defeat the labour of this august
House or the Lok Sabha, and the
Central Pollution Boards and the
State Pollution Boards may remain
where they were financially This
to my mind, does not serve well
and does not serve the purpose and
a statement of the anticipated or the
likely revenue should be appended to
this Bill for reference

Sir, finally, I would hke to say
a few wordg about the functions of
the Central Board for the Preven-
tion and Control of Water Pollution.
As far as we are aware, no steps
have been taken by the Central Board
for collecting, compiling and publish-
ing the technical and statistical data
relating to water polilution and the
measures to be taken for the effective
prevention of pollution, The Central
Board hag also not prepareq and pub-
lished any manuals or codes or guide-
Iines for the treatment of the effiu-
ents It has also not undertaken any
plan on a national scale for the pre-
vention and control of water pollu-
tion These were some of the objects
which Parliament placed before the
Board and it 1s regrettable that even
after the lapse of three years or so,
no beginnmirg has been made 1n this
direction I would, in this connec-
tion, Iike to draw the attention of
the honourable Minister and the
House to the wide-spread pollution in
many parts of the country where
there is ngp effective control Many
honourable Members pointed out the
danger to the national monuments
like the Taj Mahal and also to human
lives. Sir, T would like to cite one
example from my own home State
In my State, there is the Madras Re-
fineries and they are discharging
their effluents ino the Bay of Bengal
and, as a result of this, a large num-
ber of fish are killed and we are in
turn losing crores of rupees in foreign
exchange Sir, similarly, effluents are
discharged into the river Cauvery and
effluents are discharged into the river
Amravatht by the paper mills
and the sugar mills which endanger
the human lives As the House
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i1s aware a pefition on the effect
of pollution cause by the
discharge of effluents by a factory of
the Bangurs, a big factory located
i the town of Ganjam in Orissa, 1S
being considered by our Petitions
Commuittee and if the facts as stated
by the petitioners are correct, which
will be known after the report of the
Petitions Committee 1s presented to
the House. I regret to say, the Central
Board has not discharged 1ts responsi_
bilities 1n the matter through they
may escape the law technically and
throw the blame on the other agencies,
Therefore, I would say that co-ordi-
nated and integrated efforts are called
for and in this, Sir, the Central Board
for the Prevention and Control of
Water Pollution has a definite and
a decisive role to play.

With these words and observations,
Sir, I conclude and 1 hope that the
Minister will not take these comments
as a mere criticism: of the Bill, but
would consider them and accept the
suggestions that I have made in the
larger interests of humanity. Thank
You, Sir.

SHRI SHANKAR GHOSE (West
Bengal): Sir, there 1s an insufficient
awareness in our country of the
dangers of pollution and I am glad,
therefore, the Works and Housing Min-
ister has brought forward a Bill to
augment the resources of the Boards
set up for the control of water pollu-
tion But I am sorry to see that he
has limited this Bill fo water pollu-
tion only Sir, he has watered down
the Bill and has not brought forward
a comprehensive Bill. We do not
have enough technical experts in our
country and unless we have a com-
prehensive Board, a comprehensive en-
vironmental Board, even if we have
the money, which is sought to be pro-
vided for under the present Bill, we
will not be able to solve this problem
of pollution Therefore, from the
point of view of lack of technical ex-
pertise that we have in this country,
from the point of view of lack of a
co-ordinated policy, it is essential that
he brings forward a comprehensive
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Bill regarding atmospheric pollution,
air pollution, land pollution and water
pollution.

Now, Sir, so far as this Bill 1s con-
cerned, 1t will raise only Rs. 3} crores
and I understand that the bulk of it
will be for administrative expenses of
these Boards and nothing will be left
for the actual prevention of pollution.

[The Vice-Chairman (Shri Shyam Lal
Yadav) 1in the Chair.]

It the whole of the money 1s going to
be spent on administrative matters,
only on staff salary and things Iike
that then I would invite the Minister
to take further measures which will
really fight pollution, which will really
figh{ the industrial pollution caused by
the effluents of the industries dis-
charged into the rivers. The estimate
15 that for this we need about five
hundred crores. Now, Sir, if that 1s
so, then, some measure has to be there
to ensure that this amount of money
15 torthcoming and that some obliga-
tion 1s 1mposed on the industries to see
that they do treat the effluents before
they discharge them into the rivers.
In many developed countries, 25 per
cent of the waters that are discharged
are re-cycled by the industries them-
selves but 1n our country less than
one per cent is so recytled. Should we
not impose this obligation on the in.
dustry? Calculations that have been
made indicate that if these treatment
plants are there with industries, then
the cost involved will be 1 per cent,
in some cases 4 per cent at the most,
of the capital cost of the industry.

Enormous loss is caused to the
aquatic life, to our plants, to our hu-
man beings, by reason of such pollu-
tion. Should we not provide for some
measure so that this enormous loss
can be obviated?

I had expected that in this Bill we
would have seen some provision by
which we can enforce these laws that
we have and also further strengthen-
ed these laws. We understand no
prosecution has been launched.

So far as these industries are con-
cerned, in 1974 when the Bill came, the
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understanding was that any future in-
dustries will not be set up along the
rivers. What steps have been taken
with regard to that? Now, when new
industries are sanctioned, should we
not have an in-built provision in our
licensing policy that either they pro-
vide for treatment plants and they
take that into the cost, otherwise

sanction will not be given?

There is this problem of environ-
ment, the problem of pollution. The
ecological problem today in the 20th
-century 1s as acute and impofiant as
medicine was in the 18th and 19th
-century. In the West through bitter
experience they have known about en-
vironmental problem now. In India
we are still at an early stage. We can
make a comparison of the economic
cost and social cost, revise our indus-
‘trial policy, ensure that the costs that
are involved in the treatment angd in
-taking antipollution measures are in-
cluded in the total cost of the indus-
iry itself. Now, if the Minister of
Works and Housing brings a measure
of that character, he will receive sup-
port from all sections of the House.
This is not a ThattéT where we can
_have this half-hearted measure, this
piecemeal measure, this truncoted
measure. When there has to be suffi-
cient awareness in the couniry of
these problems, we had expected that

185

this Ministry will give leadership
with regard to this matter. But there
is still vacillation on this questiof.

This will not do.

So far as this Bill is concerned, it
is even provided that if some prosecu-
tion has to be launched then it is to be
on a complaint of the Central Govern-
ment. Why? Why should it not be on

a complaint of a State Government
or even an individual? This un-
fortunate provision is in clause 14.

When scme pollution takes place in
some distant town or distant place, it
will take a long time to process this
and the central sanction will not be
given. Ther&is no justification for
this. When we are wanting that there
should be greater awareness in our
country about this problem, we should
not limit and hedge legal processes
by these kinds of restrictions.

[30 NOV.
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Now, Sir, 5o far as this Bill is con-
cerned, We have seen the functioning
of the Pollution Control Boards. They
are hardly functioning. Not only
notices have not been issued, but if
notices have been issued, prosecu-
tions have not been launched, There
has been no survey of the ioss caused
as a result of pollution. Now, if we
require Rs. 500 crores for stopping
this industrial pollution and if in the
country there is adequate awareness
of the problems and if there is a sur-
vey and an estimate of the loss, then
the Minister can come angd justify to
the House that he needs these resourc-
es. In Great Britain they spent 300
crores of rupees for improving aguatic
life in the Thames. If there is a
survey and if the House is told, if the
country is told, that this is the loss
that the nation is suffering, then you
can come with a measure for more
resource mobilisation, Rupees 3.5
crores is chicken feed. It will not
solve the problem. It will not scratch
the surface. It is not even a dent on
the problem. It is a kind of ritualis-
tic homage that we pay to ecology or
to environmental control. But now a
time has come when there has to be
greater vigilance or awareness in this
matter. A time has come when this
problem of ecology, this problem of
environmental control, pollution con.
trol, should be considered or treated
as a national problem. It is not a
party problem, ~

186

This is a matter in which if the
Minister comes with a bold measure—
not this half-hearted and plecemeal
measure—he will get support from all
sides of the House. Before doing that,
he has to collect and give these figures
as other developed countries have
done—figures of the enormous loss to
human life, to aquatic life, to plant
life caused by polluticn. Only when
that awareness is there, only if a
consciousness is.¢reated, then alone he
can take bolder measures, he can col-
ject more resources. He should be
strict with industries and polluters
who are violating our rivers, whether
it is the Hooghly in the Calcutta-
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Asansol belt, or the Ganga near Kan-
pur, or the Mah: in the Thana creck
near Bombay-Kalyan mdustrial belt
or the Periyar river in Kerala or the
Palar river in Tamil Nadu or the
Chambal downstream i1n Kotah or the
Dal Lake 1n Kashmir Everywhere
this problem 1is there Therefore, this
1s a national problem angd this pro-
blem cannot be solved on such piece-

meal basis, and thig vacillation, this
halfheartedness will not help the
situation True, when Industrialisa-

tion came 1n the West, and when ur-
banisation came, the first struggle of
the working class was for a greater
social justice, greater equality That
was 1n the 18th and 19th centuries
But in the 20th century in the West
another movement has grown up, a
movement to preserve our environ-
ment, to conserve nature Now, with
regard to the second movement, this
Bill 1s not a solution But this 1s a
matter of great urgency The 1974
measure that was brought in after the
Stockholm Conference, that was the
beginning But now the ground 1s ripe
where you must have a comprehen-
sive hbill

The ground 1s ripe where you have
to take firm action against these in-
dustrialysts What happened in other
countries? It 1s not that pollution
Control 1s something which 15 a loss to
the industries The effluent that one
industry discharges upstream becomes
the polluted raw water material that
1s supplied t6 The downstream indus-
try And for this reason in the de-
veloped countries the industries have
understood that 1t 1s 1n theirr own 1n-

terest to have these anti-pollution
measures, the<e water treatment
measures I know so far as the

Damodar river 1s concerned, in order
to flush that river we had to release
water which we thought we could
preserve for agricultural and irriga-
tion purposes But because of the
pollution caused by the industries we
had to release precious irrigation
water to flush the Damodar, because
the iniustries did not comply with the

[RAJYA SABHA]
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provisions of the Prevention of Water
Pollution Act

Therefore, this question acquires
priority and some exemplary steps
have to be taken, some prosecutions
have to be launched, some deterrent
action has to be taken, or else the
1974 Act would become indeed a dead
letter And there has to be a com-
prehensive Board wnich can educate
public opmion not on general theory
but giving details and facts of the
actual loss that 1s caused to the coun-
try by pollution Then the Minister
can come with a comprehensive pro-
posal for adequate resource mobilisa-
tion to deal with this problem There-
fore, I support this Bill 1s so far as the
Bill on Pollution i1s concerned 1 op-
pose this Bill in so far as the Bill 1s
limiteq to water pollution and, there-
fole, only a watered down Bill And
I hove the Minister will bring a Bill
which 15 not a watery Bill but a
comprehensive Bill

SHRI SUJAN SINGH (Haryana)-
Sir, this Bill of great naftional 1m-
portance introcduced today was rather
overdue and it should have come
much earlier even during the previous
regime I do not know why 1t did
not come up then Sir, I am very
happy teday that the Members on the
opposite side are alco giving support
to this Bill and showing enthusiasm
as much as we are showing Sir, the
Janata party, our hon Mimster and
the Members of the Opposition equ-
ally deserve my congratulations

Sir, of course this Bill appears to
have many shortcomings and I enu-
merate them for the consideration of
the Government First of all, this
Bill should have been much more ex-
haustive It appears to cover only
factories 1n urban areas or suburban
areas and the factories in foar away
rural arveas in the far corners of the
country avpeared to be left out So,
s Bill should bave been framed 1n
such a way that not a single factory
is left out of 1ty purview More-
over, Sir, the incentives which have
been provided in this Bill are likely
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to be misused by the industrialists.
For example, if the plants remain
most of the time as show pieces i.e.
even if they get up genuine plants,
but most of the time they remain
idle and they do not work or they
remain closed. Then what is the re-
medy for that? Mere installing of a
plant is not sufficient. The Govern-
ment should provide such measures
that the water flowing from them is
tested periodically and only on the
basis of those tests, they should get
the incentives. That is very essen-
tial. Moreover, Sir, it would be much
better if a provision is there for hav-
ing a standby arrangement in case this
goes out of order. They should be
able to switch over to the other one
if one goes out of order. Thirdly,
Sir, in case the industries do not pay
the cess amount they will be charged
at 124 per cent rate of interest, but
the money from the banks is availa-
ble at a rate of interest of 14 per cent,
I would therefore suggest that in case
of non-payment, the rate of interest
should be very heavy, say between
15 and 20 per cent. Then, Sir, if the
waste water, even after cleaning, re-
mains flowing on the streets or on the
roads or in the fields, it is likely to
create nuisance and hardship to the
neighbours. Therefore, there should
be a provision that the factory must
have some arrangement to utilise the
waste water which comes out even
after cleaning. If there is no Iland
around it, they should have some ar-
rangement by which the water is
drained out tc a far away place from
that area. The next point, or the sixth
point, that T come to is regarding the
storage of water. If the polluted
water of a factory is being cleaned,
the factory will be storing it in cer-
tain tanks before it is cleaned up.
From those tanks seepage of water is
possible and it is very likely that
the sub-soil water around the factory
will get polluted. I have got perso-
nal experience in this connection
and I know that the sub-soil water
around those factories, which are even
cleaning the water, is polluted and
becomes unfit for drinking. Therefore,
some arrangements should be made
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to see that sub-soil water around

these factories and storage tanks is
not polluted.

The expenses for providing water
mains which carry the water from
the factories to the pumping houses
are incurred by the municipalities
and they amount to lakhs ot rupees.
Therefore some provisions should be
made whereby it can be forced that
the expenses for such water mains
will be borne by the factories and
not by the municipalities i.e., the pub-
lic money.

Sir, I agree with the hon. Mem-
bers who have stated that this amount
of Rs. 33 crores, which have been pro-
vided, is much less. It should be
much more if the provisions of the
Bill have to be made effective and
are to be enlarged. For that purpose
I would request the hon. Minister to
see that the money for this Board
comes from the factory owners and
not from the Government exchequer
because it is the factory owners who
are going to be benefited. They are
earning crores of rupees at the cost
of crores of human and cattle lives.
Therefore, people who are earning
these crores of rupees should pay
this amount and not the Government
or the municipalities,

With regard to Schedule I, I would
say that it should have been more
exhaustive and comprehensive, but it
is not so. I do not find the cycle in-
dustry mentioned in the list. Though
there is a provision that the Govern-
ment can include any industry in the
list at any time. I do feel that the
cycle industry, which is of great
nuisance in this respect, should have
been included in the Bill at this stage
itself.

Another important point which I
want to say and which was also re-
ferred to by other hon. friends is that
the Bill provides that a prosecution
can be launched only by the Central
Government. This single clause in
the Bill can make it wholly ineffec-
tive. An ordinary citizen should also-
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have the right to launch a prosecu-
tion agamst any offenders (Tvme
bell rings) Just one minute, Sir, If an
ordinary citizen 1s not given this
right, then welfare societies of town
or village panchayats should be al-
loweg to prosecute the offending
factory owneis and this right should
not be restricted only to the Central
Government If possible the prose-
cution should be by a summary trial
and not through lengthy procedures
The Government should see how this
can be done

My main worry 1s that though the
Bill 15 so nicely worded but when 1t
reaches the stage of implementation,
the 1nspectors and other Government
~staff charged with the tesponsibility

_of 1ts 1implementation will create room

for corruption and in this Bill there
1s plenty of scope for corruption and
they will see that they get monthly
allowances from these factory owners
That 1s the reason why I am very
keen that even ordmary citizens
should have the right to prosecute
these factory owners or, at least, the
village societies or panchayats should
have this right

Thank you

SHRI NARASINGHA PRASAD
NANDA (Orissa): Mr Vice-Chairman,
Sir, 1t has always been my fortune or
misfortune, I do not know, to be the
taill-ender 1n any debate However,
Sir, since I have given my name to
make certain observations on this Bill,
I will make a few observations about
the magnitude of water pollution on
the globe, what to speak of our
country There 1s absolutely no doubt
about 1t As a matter of fact, last
year, the United Nations Environ-
ment Committee came forward with a
report saving that everyday 25,000
people die as a result of water pollu-
tion The other finding of this body
is that 70 per cent of the people of
this world go without safe water I
quote these two figures just to show
the magnitude of this porblem And
if this 1s the picture of the world
taken as a  whole, the problem 1n
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India 1s still more acute We have to
guard against the attitude of the n-
dustrialists 1n this country towards
the problem of ecology and this en-
vironmental problem.

I would submit, Sir, that this Bill
1s merely ritualistic It falls far short
of our expectations The hon Minis-
ter while moving this Bill stated that
this Bill has got two objectives One
15 that there should be adequate funds
avallable to the Boards for the pre-
vention and control of water pollution
and the revenue that will be earned on
the strength of this Bill s Rs 34
cerores  Now, now will this money be
spent? This money will be spent to-
wards administration and not for any-
thing else, not to prevent or control
the pollution It wil] be spent just to
meet the administrative expenditure
of the Central Board and the State
Boards So, 1t may be seen whether
actually this Bill will be able to meet
the gigantic problem created by water
pollution for various reasons I am
not gomng 1nto those details because
they are not relevant for the purpose
as the Bill 1s only Iimited to taking
the sanction of the Parliament to levy
a cess 1n order to augment the revenue
on this score so that adequate funds
could be provided to the Central
Board and the State Boards

The other objective stated by the
learned Minister 1s that it may act as
a deterrent I am very sorry, Sir,
that the Minister 1s living 1n a dream
worid He 1s thinking that by impos-
mng a levy of 75 paise on cooling and
spraying industry, 2 paise per kilo litre
on processing 1ndustry and 2 112 paise
per hilo litre on processing industry
whereby water gets polluted and the
pollutants are not easily biodegradable
and are toxic, it will act as a deter-
rent and the industrialists will pre-
vent water pollution and give sufficent
treatment to the water before that 1s
discharged to the rivers.

I dicagiee with the hon Minister
that the Bill would act as a deterrent.
The 1ndustrialists will not bother

]

~
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about it. They know the technique,

how to circumvent the law. In this
connection, I will give you an example
from my own experience. I come
from Orissa. It is not an industrially
developed State. Nevertheless, we
have got cerain industrial pockets. T
will give you an example, —namely,
Messrs. Jayshree Chemicals in
Ganjam. Near that place runs a river
called Rushikulya, Omn the bankg of
the river this Jayshree Chemicals is
situated. About 50,000 people live in
that area. They tried their utmost.
They moved the State River Board.
They moved the State authorities.
They tried their best to get relief.
This industry was established in the

year 1967. The people in the area
could not achieve any result. They
caught hold of the River Board.

They caught hold of the Public Ana-
lyst. Evervhing was allright on paper.
But is became so difficult for the
people to live there that they came
forward with a petition before this
House, before the Rajya Sabha, and
this matter is pending before the Peti-
tions Committee of the House. Sir,
the whole river has been polluted.
The entire population in that area
depends on this river, Rushikulya, for
the purpese of drinking water., I
overheard the hon. Minister telling
some of our friends that this has
nothing to do with the drinking water
problem. After all, most of the
people in our rural areag have to de-
' pends for their drinking water require-
ments on the rivers tanks and wells
in that area. This whole river has
been polluted because the company,
Messrs. Jayshree Chemicals, does not
treat the water and it s discharging
its pollutants into the river. There is
another factory at Brijraj Nagar hear
Sambalpur where the Orient Paper
Mills is located. You know, Sir, the
paper mills discharge the worst types
of pollutants. Kindly travel by the
Utkal Express or the Bombay Mail
About 5 or 10 miles before Brijraj
Nagar, you will get a stink, a smell
that pollutes the air. If you drink the
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water of the river, you will at once
get Bronchitis, you will at once get
all kinds of diseases, Jaundice and
other diseases. The people of this'
area have fought for about ten or fif-
ieen years and they have got absolu-
tely no relief. The Central Act has
also not been extended to Orissa. Now,
I would mention another example.
There is the J. K. Industries in Kora-~
put. There is the Choudwar Textile:
Mills in Choudwar. This pollutes the
river Mahanadi. All the big rivers in
Orissa are completely polluted by
these industries. Although efforts
have been made by the people in these’
areas, mo result has been achieved.

Therefore, Sir, I do not agree with
the argument of the hon. Minister that
by merely levying a cess, he will be’
able to succeed in making it a deter-
rent on the industrialists. I am not
able to agree with this propesition.
I will make a humble suggestion that,
this question of pollution is of a vast’
magnitude. The problem of its pre-
vention and contro! is also very com-
plex. My suggestion is that there
should be a separate deparment to
deal with this question. There may,
not be g separate Ministry. But there,
should be a separate department which
may be attached to the Department of.
Science and Technology or to the;
Ministry of Health. But there must
be a separate department to deal with
the question of water and other pollu-
tion as well as prevention and control
of pollution so that they can effectively
deal with this problem. What is the
need of coming forward with a ritua-
listic Bill of this type? What is the
purpose of coming forward with an
incomplete Bill of this type? Why
not come forward with a comprehen-
sive Bill to deal with this question,
the problem of poliution? My second
suggestion is that it would be better if
the hon. Minister comes forward with
a comprehensive Bill. I would sub-
mit, Sir, that this amount which is
sought to be given to the Boards to
augment the resources of the Central,
and the State Boards is very meagre.
T would suggest that the hon. Minister

I

may think of coming ferward with an
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amending Bill to increase the amount
of this cess.

Lastly, before I conclude, I submit
that I have some doubts about impo-
sition of this cess on local bodies be-
cause after all we already pay some
water tax and as has already been
expressed by some hon. Members,
ultimately the burden of this levy will
be on the consumer—the small consu-
mers of water. Therefore, the Minis-
ter should reconsider this question,
increase the rate of cess on the com-
panies. When he is giving 70 per cent
rebate to provide incentive to prevent
pollution, he may increase the rate of
cess to be imposed on the industrial
units who use water and exempt the
local consumer. After all, if you im-
pose this cess on local bodies, they
will in turn impose the tax on small
censumers of water. Therefore, the
tax burden on the consumer will in-
crease.

With these words, Sir, though half-
heartedly, I welcome the Bill.

SHRI SIKANDAR BAKHT: I am
thankful to the Members of this House
for the interest they have taken in
this Bill and the suggestions they
have given according to the measure
of their comprehension,

I find it gratifying that every Mem-
ber of the House has expressed his
desire to support the Bill, but they
have also expressed some doubts. I
shall try my best to remove their
doubts. One of the doubts that has
been expressed is about the Bill being
comprehensive. Most of the Mem-
bers have expressed this doubt. Pri-
marily, I am happy to inform
this House that a separate Bill on air
pollution has already been submitted
to the Cablinet. I hope it will soon be
brought before Parliament. Another
thing is that the Act which was enact-
ed by Parliament in 1974 related spe-
cifically to the problem of water pollu-
tion. This Bill seeks to give some
sort of impetus to the State Boards
which were created on account of the
provisions of that Act. I have already
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accepted the fact that the Boards have
not been able to function effectively.
Now I have really no intentions —
because of the seriousness of the mat-
ter—of entering into any  political
controversy or creating any political
nuances though, of course, some of the
hon. Members did choose to enter into
such an exercise, But it is true that
there has been an ineffective function-
ing of the Boards, which I have al-
ready accepted. I would only say
that the problem is such that it ought
to have received very active conside-
ration by the Department as well as
by the Government, but there is an
Urdu couplet which syas: .

% T T § TFeAT § o & HET |
=T B AT A AT AT EF E N

The provision itself was very clear.
That iz true. But, unfortunately, I
would not know whether on account
of shortage of funds only or on
account of some lethargy on the part
of some functionaries this problem
could not be tackled in ag effective a
manner as it should have been.

Then, most of the Members have
also said that it was note fair to levy
cess on local authorities. The fact,
that right now we are considering, is
that cess should be levied on pollu-
terss. How can you discriminate
between polluters. Of course, we have
definitely taken care of one thing, and
that is, we have tried to suggest that
the levy should be in accordance with
the quality of effluents, and as the
hon. Members must have noticed,
local authorities are only being sub-
jected to a cess of one paisa per kilo
litre while the industries are subjecte
ed to a cess of 2 paise per kilo litre
to 2} paise per kilo litre. So this
situation has been fully appreciated
that the industries are greater pollu-
tors of water and jt has been suggest-
ed that in the similar proportion the
levy should be imposed.

A few things have been said about
the sugar industry, the distillaries
and the cycle industry not being
included in the Schedule. I would
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like to point out that sugar industry
and distillaries are covered by item
No. 15 of Schedule I—“Processing of
animal or vegetable products indus-
try”. Similarly, cycle industry is
covered by item Nos. 1 and 2 of the
same Schedule. About the inadequacy
of Rs. 3.40 crores, I would just like to
bring to the notice of the hon. Mem-
bers that thig cess, as has very rightly
been expressed here, is for adminis-
trative purposes. It is propesed only
as a sort of policing action. The
corrective  measures have been
suggested to be taken by the indus-
tries or the local bodies. Therefore,
this should be sufficient. In fact, we
have not tried to over-burden the
industries or the local bodies with
the proposals of cess. We are trying
to keep it to the minimum to meet the
needs.

About prosecution, Sir, I have only
to say this. Some hon. Members have
suggested that individuals should be
empowered to prosecute. This will
create innumerable cases and the
litigation will be extremely prolong-
ed. So some sort of control over such
a thing had to be comprehended and
that ig why certain limitations have
been placed.

About the laboratories, it js true
that the Central Government as well
as the State Governments are expect-
ed to have their own laboratories for
analysis. The Central Government
has already established the Central
Water Laboratory in the complex of
the National Institute of Communi-
cable Diseases, Delhi. Beside this,
the Central Board and the State
Boards have their own Iaboratories
to analyse water effluence, sewage
etc. So that exercise is going on and
it is expected that by adopting these
measures, we are going to accelerate
these exercises.

! Some hon. Members have raised the
question why the rest of the States
have not been included. The position
in this regard is that water pollution
is, in fact, a State subject. The Central
Government cannot force the State
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Government to adopt this. That is
why we are persuading the remain-
ing States to adopt the Bill. The
remaining States are seven in number
—Tami]l Nadu, Maharashtra, Orissa,
Nagaland, Manipur, Mehgalaya and
Sikkim. For the sake of uniformity
and coordinated action, we do wish
that all the Stateg should accept the
provisions of this Bill.

I think T have cover most of the
doubts expressed by the hon. Meme
bers. I would now request the hon.
Members to kindly pass it unani-
mously.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): Now I will
put the motion. The question is:

“That the Bill to provide for the
levy and collection of a cess on water
consumed by persons carrying on
certain industries and by local
authorities, with a view to augment
the resources of the Central Board
and the State Board for the pre-
vention and control of water pollu-
tion constituted under the Water
(Prevention and Control of Pollu-
tion) Act, 1974, as passed by the
Lok Sabha, be taken into considera-
tion.”

. The motion was adopted.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): We shall
now take up clause by clause consi-
deration of the Bill

Clauses 2 to 17, Schedule I and
Schedule IT were udded to the Bill

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI SIKANDAR BAKHT:
move:

“That the Bill be returned.”
The question wds propssed

SHRIMATI SUSHILA SHANKAR
ADIVAREKAR (Maharashtra): Mr.
Vice-Chairman, Sir, after the hon’ble
Minister who has already replied to the
debate on the Water (Prevention and
Control of Pollution) Cess Bill I think
I have only to reiterate what my pre-

Sir, 1
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vious colleagues have said in as brief
a manner as [ can do. Itisa well
known fact that the futurologists of the
world today are predicting that the
present energy crisis will be soon
followed by an equally great shortage
of water and we will be facing water
crisis, I feel that this shortage of water
that we are apprehending, this Bill
has at least drawp our attentign to the
acute problem.

Sir, this water crisis may hit our
country in the very near future like
many other countries of the world. We
all are extremely conscious of the fact
that water is very limited and 1s a very
valuable resource and since its deve-
lopment requires high investment, it
is very necessary that its use must be
efficient and must secure the highest
level of national welfare. And for
that purpose, Sir, effectivy legislation,
pricing and other economuc incentives
should be used to promote the efficient
and equitable use of water.

Sir, it is a recognised fact that the
eontrol measures regarding the dis-
charge of urban, industrial and mining
effluents are very inadequate in our
country, Although we in Parlhiament
started thinking to take measures
somewhere 1n 1962, it took nearly 14
years to bring a legislation in 1974.
But in spite of the Act coming in force
we find that the problem has not
received due emphasis 1t deserves I
hope the assurance given by the Minis-
ter will see to 1t that at least the im-
plementation part of the Act will be
taken up immediately and action {aken.
Today we find that apart f{from the
urban area more and .nore rural areas
are still suffering from the effect of
industrial development creating a
health hazard through the various
water borne diseases Sir, I would like,
therefore, to submit to the hon’ble
Minister that studies should be initiat.
ed on the present and potential use of
water by specific industries 1ncluding
such aspects as recycling of water, sub-
stitution for water, reduction of water
usage, using of low-quality water for
cooling and waste management etc

,
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Here, Sir, I would agamn like to draw
the attention of the hon’ble Minister
that while deciding on new industrial
locations within the framework of
land-use planning, his Ministry should
see that the quality and quantity of
water and industrial waste should be
the important criteria before finalising
the dicision. The water development
projects ' should take into account
water requirements of industries and,
along with that, their impact on health
and environment. Evea mumicipal and
industrial water supply systems should
have as an mntegral part waste treat-
ment or other such measures to tackle
the pollution problems.

Sir, 1 hope metering envisaged in
clause 4 of this Bill will be effective
and for that it 1s necessary that syste-
matic measurements should be made
concerning the use and consumption
of water by various sectors.

Sir, there are many industries which
do not depend on piped water supply
of either municipality or Government.
They lift directly from rivers or canals
or even from deep tubewells on their
premises or from adjolning areas. And
5o measuring water consumption fin
these places will not be ithat easy.
Even adequate number of water
meters are also not available in the
market and if 1 can say, Sir, even 1n
the hon’ble Minister’s Delh: area, I am
afraid, every consumer fin the munici-
pal area is not promptly provided with
water meters. Sir, therefore, metering
of water requires double checking
along with the consumption of power
in the pumps.

Sir, T would like to draw the atten-
tion of the hon Minister to the papers
presented at the New Delht Seminar
on “Water Management in Process
Industries” held very vrecently at
which almost everybody was of the
opwnion that hardly five per cent of
the water taken 1n by chemical indus-
tries is used in finished products and
85 per cent is discharged as effluent.
Now this effluent dicharge can be re-
cycled to the extent of almost 100 per
cent and, Sir, it is here that the hon
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Minister has to confront the indus-
tries both by heavy rates for water imn-
take and 1incentives on 1internal re-
cycling Sir, I think that the rates
prescribed under Schedule II for pro-
cess industries gre very low and this
will not induce the industries to go
in for recycling process. And for that,
Sir, the hon. Minister, besides charging
this cess, should have found out from
the water supply authorities the possi-
bility of hiking up the rates for fresh
water supply to all industries. Sir,
the high cost of input water alone can
prompt them for not resorting to dis-
charge of large amounts of effluents
mnto the main water bodies. I hope,
Sir, the hon. Minister would
consider this aspect also.

Sir, another thing 1s that for cooling
borler feeding, etc. low quality water
should be used. I do not know what
happened to the project for using sew-
age water in the Badarpur power sta-
tion boilers I hope the hon. Minister
will throw some on it.

Sir, I wouid like to congrafulate the
Delhi Waler Supply and Sewage Dis-
posal Committee for their decision for
planning fo generate pipeltne qualify
cooking gas from the Okhla sludge.
Sir we need more of such community
actions. I have heard that in Baroda
the effluents from fertilisers, petro-
chemicals and chemical plants have
heen used beneficiaily te  provide
nutritionally rich water to irrigate
farms 1n the neighbouring areas. This
1s another example of community
action. We want more of such con-
centrated communmity actions to en-
rich our requirements.

Sir, 1n this country we are import-
ing 100 per cent requirements of
potassic fertilisers. But potash can be
produced as a by product from distil-
lery effluents I do not know why we
have not yet taken this into account.
I come from the State of Maharashtra
where 1mn  Walchand Nagar, some
excellent R&D work has been done,
and this has been acknowledged in
international circels also. But un-
fortunately nothing has been done to
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induce sugar mills and distillery asso-
ciations to go i for 1t. I sincerely
hope that the hon Minister will take
up this matter.

Sir, another aspect which I would
like to mention 1s that the sugar in-
dustry 1s discharging molasses and
other effluents into rivers and many
nivers of U.P. and Bihar have been
permanently damaged by them. I do
not understand why the sugar mlls
ang distilleries have not been speci-
fically listed in Schedule I of the Buill.
I feel that item 15 should have been
detailed out and no loopholes left 1o
the administrators’ interpretation as
there 1s a general feeling that the
Government and officials always ride
roughshod over the environmental ex-
perts.

Sir, we also have the expemnence of
the Juari plant situated in Goa. I do
not want to go into the details of it
because others have already mention-
ed about it. We only feel that the
Centre has to be strict in dealing with
the States 'where we have been told
that they were trying to shield the in-
dustry.

I would like to appeal that the Cen-
tral Government should do something
to prevent further deterioration of the
quality of Bombay’s coastal waters.
The polluted atmosphere of Bombay’s
Trombay-Chembur area is well
known all over the country. The re-
fineries and the fertiliser factory are
polluting not only air but water also.
The Central Government has allowed
massive expansion of private gector
thermal power stations at Trombay.
Discharge of hot water from power
station will cause further thermal pol-
lution of coastal water and will des
troy marine lfe further. Fishermen
in Bombay are now only netting fishes
dead with suffocation and these pom-
frets are sold mm markets, including
even the Delhi market. Therefore
Sir, the Centre must think {wice,
rather and many times before decid-
ing the location of a new fertiliser
plant i, the west coast area, where
there are also off shore oil explora-
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tion activities which also add to pol-
lution if proper care is not taken.

Sir, I know I am taking a lot of
time of the House but there is one
small point. Most of the polluting in-
dustries are DGTD registered unit ex-
cept sugar mills and vanaspati units.
DGTD and Central Excise Organisa-
tion are in a better position to mea-
sure water consumption by industries
and collection of cess from them.
And so it would be helpful if DGTD
statistics collection proforma includes
dala about water use. This will defi-
nitely give us an idea about the rela-
tionship between  production figures
and usage of water.

In conclusion I would gonly like *o
bring to your notice that the amount
of cess is not an important problem
but it is the sincerity of the imple-
mentation of the Act in the country
which is very necessary and I hope
the Minister will take this into consi-
deration.

SHRI SIKANDAR BAKHT: Sir, 1
am exlremely thankful to the hon.
Member for her interest in the subject
and the suggestions that she has made.
But I really do not have anything to
add to what I have aiready said. T
would only like to tell the hon. Mem-
ber that I was absolutely not being
discourteous to her. What I would
suggest is that, if she goes through the
text of my speech she will find an-
swers to most of the points which
she has made.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV): The question
is;

“That the Bill be returned.”

The motion was adopted

—

THE, SALARIES AND ALLOWANCES
OF MINISTERg (AMENDMENT)
BILL, 1977
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): Sir,

I beg to move:
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“That the Bill further to amend
the Salaries and Allowances of
Ministers Act 1952, as passed by
the Lok Sabha, be taken into con-
sideration.”

Sir the salaries, allowances and
other privileges of Cabinet Ministers
Ministers of State and Deputy Minis-
ters are governed by the Salaries and
Aliowances of Ministers Act, 1952, and
the rules made thereunder viz. (i)
the Ministerg (Allowances Medical
Treatment and other Privileges) Rules,
1957, and (ii) the Ministers’ Resi-
dences Rules, 1962. Sub-section (1)
of section 11 of the Salaries and
Allowances of Ministers Act 1952
empowers the Central Government to
make rules for carrying out the pur-
poses of the Act.

The Committee on Subordinate
Legislation of the Lok Sab%ha, which
had occcasions to examine the rules
made under section 11 of {he said Act,
stated that although it did not find
any reason to comment adversely on
use of these wide powers by the Gov-
ernment, yet in financial matters, in
order to avoid uninformed or misin-
formed crilicism and keeping in view
the democratic principles and the
larger public interests, it would be
appropriate that such powers should be
exercised by the House itself. The
Committee had also observed that in
cases where it was considered neces-
sary by the House fo delegate the
power to make rules to a subordinate
authority in order to save the time
of Parliament, it should be provided
that rules made by a subordinate
authority should in such cases become
operative only after an affirmative
vote of the House was obtained. Such
a procedure was considered less rigid
and less cumbersome than the ordi-
nary process of legislation. The Gov-
ernment have accepted the recom-
mendations of the Committee. In the
past due to administrative reasoms,
it became necessary to give retros-
pective effect to certain rules. As
there is no provision in the said Act
for giving retrospective effect to the
rules, if is proposed to validate the



